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Heard counsel for the parties, Certain point t}\at

has emerged in this case is whether the cOmpassionate

ground application for agppointment of the applicanti filed
by his grand-mother to responient no,2 has been rej ected
or not &XWHN znd whether ‘the application is irregu;an!

or notp |

2. It has come on recocrd that the applicant's father|
expired on 24-12-1980 when he was merely five years old.
As per the school Legving Certificate (Aﬂ09xure-A-\{) his
date of birth is }0=3-1976., There is no dispute régarﬁing
the acceptability of this certificate as proof of the
date of birth,

3, Itis also opserved in this case that the said

the same has not yet peen disposed of, Learned coufgel

application to respondent no,2 is still outstanding anr



for the respony ents has Ctaken the stand that the

applicetion is ab initio vitiated by factual mistake,
Therefore, the same is ligble to be rejected put tgere
is no record that the respondent has disposed it oﬁ*,

4, It has alsC come out that the application was

made after near about ]J0 years of the applicant's fatherts
death, The issue, therefore, is to pe sorted out &hefher
this gpplication can be taken for the purposeg of
compassi onate appointment or not and secondly whether
the mistake in the grandmcther's application can be
eOéizzzHied as factual mistéke to reject the application,
s.fiéglt ig observed that the date of birth as per‘th?
certificate enclosed as Annexure-A-5 is to pe accepteq,
The representztion on the /compassi onate ip/sointment

even beyond five years periad is directed to pe
consigered and disposed Oof by the competent authority
within a period Of two months from.the date of receipt
of the copy of this order, |

o, The Up ig disposed of with the above directi‘on

with no order as to costs.
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